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OFFICE OF TI-IE DIVISIONAL FOREST OFFICER, 

RAMGARH FOREST DIVISION RAl\1GARH 
(Neitr RltL Gate, Ranchi Road, PO-Marar, Dislrict-Ramgnrh, Pin--8:;!9117) 

Email id-· df1-H·:,mgarh(i.v,gov.i11 Mob-8987790306 Land Linc No-06553-296061 

To. 

Letter No- '3 8

!'he Prnjc\:I Ofnce-r, 
Saw1da-D Colliery, 
Barkasayal Area. Patratu, 
CCL 

Date:- b ;... 1 ... Z b 2. b 

Sub: Authentication of broken Notified l<'nrcst and GMJJ land of additionMI area of 
399.79 Acre (161.77 Ha), before 1980, in rc�pect of Saunda '0 1 Colliery (OC/UG) 

Ref: 1: YoL1r Reque:;t let1cr: PO/ SND-D I Confirmntion / Authenticnlion of 161 77lla / 
2025 I 732 Date 31.12.2025 

Sir. 

Via letter referenced .1bove. you have requested this office for au\henticaLion or 
brol,en Notified Forest and GMJJ land of additional area of 399.79 Acre (161.77 Ha) b�fore 
1980, in re:,pect of Saundn 'D' Colliery (OC/UG), wherein 99.69 ! la has already been applied
for Foresl Diversion before and additional 161. 77 Ha is under active consideration for 
difforenl clearances. the riot wise details ol'which arc sumnrnrizcd in table below; and; 

TOTAL FOREST LAND FALLING UNOEH SAUNDA O PROJECT AREA-261.46 Ha 

-

SI 

No Plot No 

I 5(1') 

2 6{I') 
-

3 7 -
4

---
/O(P) 

5 I l(P)-

6 12 

JJ{P) --
8 ././ ( !') 

65 

\() 3 I 6(P) 

11 324(?) 

12 400 

13 39'! 

14 80 

l S 86 
-

16 92 

Total 

- - - Claimed Broken lip Land of 399.79 Acre (161.77 I-hi)
1Hreruly
,•lpµLied Notified 

,Jungle .J ha ri Total 8rokc11 up 
Notified rorcst 

(Ccrti!icd Nolificd Forest 
Fore.�, (99.69 ( As per 

Record - In & .Jungle Jharf 
l/11) Record In 

Acre) Arca (Acre) Fill! No-8- Acre) 

12611990 FC 
-

9.62 42.99 0.00 42.99 
I. 01 40.33 30.78 71.1 I 

450 4.50 
J. 04 53.77 17.05 70.82 

23.08 17.15 5.80 22.95 
7.12 0.00 7.12 

-

25 51 4.94 2.13 7.07 -
0.52 0.52 
16,43 7.02 23.45 

/7,7/ 18.06 18.06 
15 49 57. 75 57.75 
./.25 30.29 30.29 

0.00 7.36 7.36 
0.00 6.55 6.55 --
0.00 l 0.1 S 10.15 

,_ __

0.00 19.10 19. 10

99.69 293.85 105.94 399.79 

_ _ __ Table 4 Plotw,s�detalls of {oresr /and_msrde Project Boundary

Total Hroln•n up 
Notified Forcs1 
& ,lungle ,Jhari 

Arca (Ha.) 

17.40 
28.77 
l.82-

28.66
9.29
2.88 
2.86 
0 '.! I 
l).4':} 

7.31 
23.17 
12.26 
2 98 
2.65 
4. 10
7.72

161.77 

1ti2 

·1
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��- tt:q�.- 33004/99 

't. 5751 
No. 575] 

'Rt.alt-tr.Ve. -31. -04102021-2 3013 9 
CG,DL-E-04102021-230139 

61t\ltll(OI 
EXTRAORDINARY 

1WT II� 3�-� (i) 
PART 11-Sectlon 3---'---Sub-section (i) 

Silfs<tiR � AAilf°M 
PUBLISHED BY AUTHORITY 

� !@ft, ,i't,f,,m:, � 4, 2021� 12, 1943 

REG□. No. D. L.-33004199

NEW DELHI, MONDAY, OCTOBER 4, _2021/ASVINA 12, 1943 

�I 4:ltl{-14

dtfil'!'l'1 I 

'I{ fum, 1 �- 2021 

m."'1".f.t. 717(dt).-.it'lft,nr,:,i;r,:, =Bin:� (mm 3i1, fil Rss'1) �. 1957 (1957 9iT 
67) # '1TTT 13 'ITTT = ,rfw!r 9iT Sf'TI'T � gl( ,.t,t,,, fl:s I 'I a Wfl1', 1960 9iT Bin: ft,oo 'f":'t 'ii me(
R"lmf©a R"'f'far.mfi �, "f'!TT(:-

1. � 'Im afi"<: '!l'R'll'.-( 1) S:S f.t'lm 9iT 1im"f 'Im 1'ITT'""f fl:s I '1 a ( <f,rr11s) Wfl1', 2021 � I

(2) S:S f.t'lm it 3fi"r'!T mfim '1S TT\"errs', it"""" ,:r,rr,r it '1"'1",R # 'ITTft,,r 9'l" � '([lir I

2. 1'jf.tc,r fl:s,sa fffl, 1960 (fllit ,;,ii!� 'T'"m( 1J::'[ f.l'f'f 'l>,rr 'lf'TT m 'ii f.1"'f'i" 2 '1S aqf.1411 (1) ii;
m (vii) ,i; '!,sn<\ R"I R1 f©a m am:rnmr f,i;,:rr "l'T'('lT, "f'!TT(:--

'(vii'f) "1'1R 9iT qfl:-s1<1a" i't '1F � i;; ©R�1jia "fl'1 i't file<Nea, "'"""· o;cl',r 'IT� ,i; 'T� ,rrc,r 
3!'i'lt si jiRI <fi = it '!""TT, "9Beota si "e fi"1 R1 a minft srf'l!ta- � ; 

3. 1J::'[ f.tsm if f.1"'f'i" 241'f 'ii 'T� R "Im fill a l-1'llf "fd":C'ITffif f,i;,:rr "l'T'('lT, ar'!TT(:-­

"24'T. !H<fiiJJ ciiq Ral 'IT f.l,r,/f 'lil" = fil;i,; ,n:;: 1'f'R �'Ft�--

(1) � fl:s l'ld ('1,oo) f.t,r,r, 2021 '1' >ITT'f 'TT 'IT '3"fl'p 'T'"m( � s I R«1 ,�e: ;;, Rn!; <l (<fiiJJ �
'IT Wf'f 9'l" lRfif fil;i,; ,f1:( '1m 1'f'R � 50 'l'f # � '1S me( '([lir I

5613 GI/2021 (1)
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(Published in the Gazette of India, Extraordinary, Part-Il, and Section 3, Sub-section (ii) 
MINISTRY OF ENVIRONMENT AND FORESTS 

Notification 

• New Delhi 14
th September, 2006

S.O. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the 
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on 
new projects or activities, or on the expansion or modernization or exisling projects or 
activities based on their potential environmental impacts as indicated in the Schedule to the 
notificalion, being unde1takcn in any part of India 1, unless prior environmental clearance has 
been accorded in accordance with the objectives of National Environment Policy as approved 
by the Union Cabinet 011 18th May, 2006 and the procedure specified in the notification, by 
the Central Government or the State or Union territory Level Environment Impact. 
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation 
with the State Government or the Union territory Administra1lon concerned under sub-section 
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Ga:rette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.O. 1324 (E) dated the 15th September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notincat.ion were made available to the public on 15th 

September, 2005; 

And whereas, all objections and suggestions received in response to the above 
mentioned-draft notification have been duly considered by the Cenlral Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of 
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) 
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of 
the notificalion number S.O. 60 (E) dated the 27th January, 1994, except in respect of things 
done or omitted to be done before such supersession, the Central Government hereby directs 
that on and from the date of its publication the required construction of new projects or 
activities or the expansion or modernization of existing projects or activities listed in !he 
Schedule to this notification entailing capacity addition with change in process and or 
technology shall be undertaken in any part of India only after the prior environmental 
clearance from the Central Government or as the case may be, by the State Level Environment 
Impact Assessment Authority, duly const ituted by the Central Government under sub-section 
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafler in this
notification,

• 

1
Include8 the tenl.torial waters 

1 
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'"""' JHARKHAND STATE POLLUTION CONTROL BOARD 

��) 
''� TOWNSHIP ADMINISTRATION BUILDING, l-lEC COMPLEX, DHURWA, RANCHI 834004 

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139 

RefNo. JSPCB/HO/RNC/CTO-24934274/2026/324 Dated: 2026-03-24 

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and 

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 

1. Application (s) dated 2026-01-16 of Saunda D Colliery, Occupier Name :SAUNDA D COLLIERY for
consent under section 25 (l)(b)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981 ..

2. Documents Relied Upon:

The Content of 

(l) Environmental Clearance issued by MoEP vide ref. no. J-11015/17/92-IA. II(M) dated 23/12/1993.

(11) Discharge consent order' issued by JSPCB vide ref. no. 524 dated 13/02/2007 for the period
01.01.2006 to 31.12.2006. 

(III) The Minutes of Meeting (MoM) held on 22nd May 2019 under the chairmanship of Additional
Secretary (Coal) issued by the Ministry of Coal, Government of lndia vide Office emorandum bearing file
no. CPAMA3012/26/2018-CPAM dated 24th May, 2019 wherein the following
is mentioned:
" .. .4. During the meeting it was clarified that the MoEF&CC communication no J-11013/14/2019-IA-Jl(M)
dated 26th April 20 l 9 addressed to Secretary, Ministry of Coal, enables the Jharkhand State Pollution
Control Board (JSPCB) for grant of consent to operate at the capacities already approved as per the
existing environmental clemances issued by MoEFCC subject to compliances of terms and conditions
stipulated there in and the MoEFCC's Office Memorandum (OM) dated 30.05.2018."

(IV) Orders/Judgement of the Hon'ble Supreme Court in the matter of WP (Civil) No. 114/2014 in the
matter of common cause Vs Union of India and Others for coal mines.

(V) Land document rectification made on dated 1.1/04/1977;

(VI) cerlificate issued by the Project officer, Salmda D colliery, CCL vide letter no. of PO/Saunda
D/CTO/Application/2025/678 dated 05.12.2025 of Saunda D Colliery certifying that no expansion and
modernization has taken place since the grant of EC in 1993 till date.

(VII) Environmental Statement of Saunda D Colliery in light of Ministry of Environment & Forest
(MOEF), GOl gazette notification no. G.S.R. 329 (E) dated 13/03/1992.

(VIII) Inspection report vidc memo No. 24 dated 07/01/2026 of Regional Officer, Regional Office-Cum­
Laboratory, J.S.P.C. Board, Hazaribagh.

(ix) CTO accorded vidc Bomd's RefNo. JSPCB/HO/RNC/CTO-24483838/2026/116 Dated: 2026-01-15.

(x) The unit's request letter regarding modification in CTO vide their letter no. PO/Saunda
D/CTO/Application/2026/42 dated 16.01.2026.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Saunda, PS -Bhurkunda, District -RAMGARH, as follows:
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A �t.a e,.,p.,,,,

Ref. No,•PO/Saunda D/CTO/Application/2025/ /, g'o

�·� cplii1q.,"1ctHI � 
i:iiHO'f!T<l>1'<1>llf!i� 
CENTRAL COALFIELDS LIMITED 

{Govt, of India Undertaking) 

� ,31r�.f11corporate Identity 
Number:U10200JH:958GO100581 
�� : httJ):flwww ,ool.gov ,in 

Date: -�2.2025

Production data of Saunda D Colliery, Barka-Sayal Area, Central Coalfields Limited, 

S,No. Jiin�ndAl Year 

1. 1993-94 

2, 1994--95 

,. 1995-96 

4. 1996•97 

5. 1997-98 

,. 1998-99 

7. 1999-2000 

8. 2000-01 

,. 2001-02 

10. 2002-03 

11, 2003-04 

12. 2004-05 

"· 2005.06 

14, 2006-07 

16. 2007-08 

16, 2008-09 

17. 2009-10 

18. 2010•11 

19. 2011-12 

20. 2012-13 

21. 2013-14 

22. 2014-15 

"· 2015-16 

24. Ullfi.17 

25. 2017-18 

�,"-",!, 
Project Officet� 
Saunda D Colliery 
BarkaMSayal Aren, Central Coalfields Limited 

PROJECT o••·•cEH

Saunda 'D' (;u111ey

Coal Production 

U/G 

302913 

297867 

274247 

212406 

228054 

220004 

212005 

195501 

161571 

161774 

185002 

186273 

179243 

137151 

120330 

138366 

78926 

78510 

73065 

59605 

48150 

49750 

45006 

28310 

7970 

Ci)lll Productio11 

0/C 

0 

52668 

233415 

285181 

262329 

370047 

330322 

270506 

250010 

105227 

11033 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

0 

()j; Scanned with OKEN Scanner
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IN THE NATIONAL GREEN TRIBUNAL NEW DELHI 
(ORIGINAL APPLICATION) 

IN THE MATTER OF: 

OA No. 304 of 2026 

JAN KALYAN BHOOMI MUKHTI FOUNDATION 

VTPPL IHEPPL ARC CONSORTIUM 
VERSUS 

VAKALATNAMA 

EKANSH MISHRA, ADVOCATE 
D/681 /2011 

I, Pratosh Kumar, authorised representative of Respondent Company in the subject matter, do 
hereby appoint and retain: 

A-89, LGF, Defence Colony, New Delhi 
+91-9999836766 

adv.ekanshmishraagmail.com 

To act, appear and plead in the above case in this Court or in any other Court in which the same may be tried or heard subject to payment of fees separately for each Court by me/ us. 

APPLICANT 

To sign, file, verify all pleadings including appeals, or petitions for execution, review, revision, 
withdrawal, compromise or other documents as may be deemed necessary or proper for 
the prosecution of the said case in all its stages. 

RESPONDENT 

To withdraw or compromise or submit to arbitration any differences or disputes that nay arise 
touching or in any manner relating to the said case. To take execution proceedings. 

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power 
and authority hereby conferred upon the Advocate whenever he may think it to be expedient. 

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate 
or his substitute in the matter as my/our own acts, as if done by me/ us to all intents and 
purposes. 

And I/ We undertake that I / we or my /our duly authorized agent would appear in the Court on all hearings and will inform the Advocates for appearance when the case is called. 

Dated this the 20th day of May 2026. 

And I / we undersigned do hereby agree not to hold the advOcate or his substitute responsible 
for the result of the said case. 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed 
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from 
the prosecution of the said case until the sarme is paid up. The fee settled is only for the above 
case and above Court. 

Accepted/Certified/ Identified/ Certified 
Advocate for Respondent 

And I/we agree to ratify all acts done by the aforesaid Advocate in pursuance of the authority 

herm e 

93395



VICTOR THERMAL POWER PRIVATE LIMITED 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF 
DIRECTORS OF VICTOR THERMAL POWER PRIVATE LIMITED ON TUESDAY, 
THE 19TH DAY OF MAY, 2026. 

AUTHORIZATION FOR LEGAL MATTERS 
"RESOLVED THAT in supersession of all earlier resolutions passed by the 
Board in this regard, consent of the Board be and is hereby accorded to 
authorize Mr. Sandeep Kumar Tripathi, Mr. Rohit Kumar Mishra, Directors of 
the Company and Mr. Pratosh Kumar (hereinafter referred to as the 
"Authorised Person") severally, to sign, execute & deliver any application(S), 
petition(S), claim(s), affidavit(s), deed(s), document(s), form(s), 

vakalatnama(s), caveat, written statement(s), undertaking(s), letter(s), 
representation(s) or such other documents, as may be required before any 
Courts, Arbitrator, Tribunal or other judicial bodies, or any other authority on 
behalf of the Company. 
RESOLVED FURTHER THAT Mr. Sandeep Kumar Tripathi and Mr. Rohit Kumar Mishra, Directors of the Company, be and are hereby severally authorized to sub-delegate all or any of the aforesaid powers to any other legal counsel, advocates or any other person, if required, by executing a Authority Letter or Power of Attorney for the aforesaid purpose. 
RESOLVED FURTHER THAT the Common Seal of the Company be affixed, wherever required as per the provisions contained in the Articles of Association of the Company in the presence of any of the Authorised Persons. 
RESOLVED FURTHER THAT the above delegation of power shall be valid till any further order or amendment, as may be approved by the Board and/or till such time the above Authorised Person remains associated with the Company or are under employment of the Company or any of its group or parent company. 
RESOLVED FURTHER THAT Mr. Sandeep Kumar Tripathi and Mr. Rohit Kumar Mishra, Directors of the Company, be and are hereby severally authorized to provide a certified copy of the above resolution as may be required." 

Certified true copy 
For Victor Thermal Power Private 
ROHIT KUMAR bigitally signed by 
MISHRA 

HIT KUMAR MISHRA 

Director 

Date. 2026 05_20 
19.29 14 +0530 

Rohit Kumar Mishra 

DIN: 11061838 

New Del: 

Regd. Ofice: 239, Okhla Industrial Estate Phase-I|1, New Delhi I0020 CIN No. U40109DL2008PTCI79267 Phone: +9|-||-47624100 Email id- info.hpppl@hpppl. in 

94396



nitin kumar <nk281983@gmail.com>

Service to Counter affidavit with annexures in O.A. No. 304 OF 2026 JAN KALYAN
BHOOMI MUKHTI FOUNDATION VS. VTPPL IHEPPL ARC CONSORTIUM
1 message

nitin kumar <nk281983@gmail.com> Thu, May 21, 2026 at 12:21 PM
To: ashish kandpal <kandpalashish2015@gmail.com>
Cc: adv.ekanshmishra@gmail.com

Respected Sir,

Please find attached herewith the for filing of Counter affidavit with annexures in O.A. No. 304 OF 2026 JAN KALYAN
BHOOMI MUKHTI FOUNDATION VS. VTPPL IHEPPL ARC CONSORTIUM

This is for your records and information.

Regards,
Nitin Kumar
Clerk
From Office of Ekansh Mishra, Advocate
Mob No.9999836766

C-85, 3rd Floor East of Kailash, New Delhi - 110065

COUNTER EFFIDAVIT -JAN KALYAN BHOOMI MUKHTI FOUNDATION.pdf
14470K

5/21/26, 12:22 PM Gmail - Service to Counter affidavit with annexures in O.A. No. 304 OF 2026 JAN KALYAN BHOOMI MUKHTI FOUNDATION…

https://mail.google.com/mail/u/0/?ik=964d369414&view=pt&search=all&permthid=thread-a:r-3377426710027483331&simpl=msg-a:r-5958606628… 1/1
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